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CORAM :

«IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Ke R3jan 7
b)) .

ERNAKULAM -BENCH

0. A. No.___203 199 3.
, - ]

 “DATE OF DECISION_22¢2493

N

Applicant}g) :

M%; M.R.Rajendran Nair Advocate for the Applicant (g’)/

Versus

Chief General Manager,Telecom.Rmmombm(”‘
Kerala Circle, Trivandrum and others

' [

Mr. Me Mohamed Navaz,ACGSC Advocate for the Respondent (s)

The Hon'ble Mr. N+ DHARMADAN JUDICIAL MEMBER ' , -

’ \ , ..

NN

Whether Reporters of local papers may be allowed to see the Judgement 7%(47
To be referred. to the Reporter or not?

Whether their Lordships wish to see the fanr copy of the Judgement?“

To be circulated to all Benches’ of the Tnbunal ? (V]

JUDGEMENT

' MR. N. DEARMADAN ‘JUDICIAL MEVMBER

N cGase :
When thls/bame up for admxSSlon, both counsel

fagreed that the appllcation can be disposed of at the

-adm1351on stagee Accordlngly, the case was taken up for.

dlSpOSal .
2e - According to the-applicantf he commenee@ service

.. ot .
as:.a casual mazdoor under the Thiruvalla Sub Division weesfo

. 1978+ He was alse‘given approval card No{ATLAHBZZ No. 78-80.

He was engaged by the Sub Inspector of- Thlruvalla Sub -
Divisiong. He wasyglven engagement tlll 1985. Thereafter.
he worked under the“lineman for short duration'on'biils. »

He further submitted that hedid not work after 1985 due to

-h;s;prolonged lllness. However,he filed Annexure-I represen-

tation before the“Chief.Geﬁenal Manager, Ielecom, Kerala



‘Ccircle, Trivandrum with copy to other respondentse. The said

repfesentation has not been disposed of so far. Applicant
also produced Annexures-II and III documents in support of his
cléimrfor engagement and contended that he is also eligible
to be re-engaged as;ig the!'case of M/s. R.‘Balan and
Sukumaran Nair. Since the respondents have not disposed of
the representation so far, I am of the view that this
application can be disposed of at the admission stage itself
v ta dan i gt 4 v
by appropriate directions, Accordingly, I direct the first
reépondent £o consider Annexure-I representation and pass
orders as expeditiously as possible, at any rate within two
mqnths from the date of receipt of a copy of this judgment.

3. The application is disposed of as._indicated above.

4. iThere shall be no orders &s to costs.

(N. DHARMADAN )
JUDICZAL MEMBER
2242453
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